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IN THE CENTHAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI.

REGN.NO. Q& 951/90 «

Kanhaiyalal Har Kishan Das Shah VYs. Administration of Daman &

Diu & anr.

Rean.No. DA 950/90

He.N.5hah Va. Administration of
: & Biu & anr.

GE<on .No. DA 941/90

Bhikha Bhagwan Makwana
Diu & apr.

Rean. No.0A 915/90

S.N.Vaishya - Ve. Union of Indiz & ors.

CORAM: HON®SLE MR. P.K.KARTHA, VICE CHAIRMAN{IUDL.)
HON'BLE MR. D.K.CHAKRAVORTY, MEMBER(ADMINISTRATIVE

For the Applicants essess ohri S,5.Tiwari, Counsel.

For the Respondents csevan Shri D.K.Sinha, Senior

Standing Counsal.
ORDER

Learnad counsel of the applicants states that

the applicants have raceived the necessary rslisfs from

the respondents and,thersforae, they do not wish to
pursue these applications. In view af this, ths

Originél Applications are dismissed as withdrawn.

— ) e

( D K CHAKRAVORTW) . { PoKKHARTHA )

MEMBER ' - VICE CHAIRMAN
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Date of decision: 22-5=90

Ys.Administration of Daman &




